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4 therefore, requeit the (entral Gov-
ernment, especially the Ministry of Elec-
tricity and Iirrigation to instrugt the Tamil
Nadu Government to provide (i) the drin-
king water and (ii) the supply of elec-
tricty and Irrigation to instrugt the Tamil
Nadu Government to provide (i) the
drinking water and (ii) the supply of elec-
tricity to all farmers and to all my Dindi-
gul comtitucncy people.

(xii) URGENT NEED TO IMCREASE TIIE
WAGES OF AGRICULTURAL LABOURERS TO
IMPROVE THEIR ECONOMIC CONDITIONS.
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(X1il) ARTIFICIAL SHORTAGE OF SODA
AsH.

SHRI RATANSINH RAJDA: Cytlic
artificial shortage of soda ash has become
a regular feature. creating untild hard-
ships for small xcale industries and consu-
mers like washermen, Innumerabile small-
szale industries are destablissd on ac-
count of spiralling prices of each ash.

%oda ash iy produced by four ménopoly
produceri, who hawv¢ absalute cantrol oviir
produgtion_ distriution snd  pricing, in
the absence uf any statutory control. The
usual pley of gost escalation ap the root
cause of prige increase is nat con¥insing
at all. ¥ram the minute study of balan-
ce-shects of producers, it is clear thut the
cost of one tonne soda ash should not
be more than Rs. 700 to R4, 8i0/-, Un-
fortunately, black, market han _ulrcady
reappeared. Market pricis have' soared
from Rs, 200 to Ra. 2.800 per tonne.
Conditions have to be greated %o that
producers reduce their pricés considtent *
with the cost of production. The following
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steps ure, therefore, immediately called
for:—

(a) The producers should not be
alloweg to cut down production;

(b) They must reduce their prices
to pre-July 1982 Ileve] forthwith;

‘(c) Import duty should be reduced to
20 perceny so that the producers have
to reduce their price to less than Rs.
1,200 to 1,300 per tonne. Their resis-
tance to price reduction in stiffening by
raising the false solgan of glut and
dumping by Bulgaria etc.

—

12.52 hrs.

ANTI-HUACKI®G BILL—CONTD.
SUPPRESSION OF UNLAWFUL ACTS
AGAINST SAFETY OF CIVIL AVIA-
TIOY BILL—CONTD.

MR. DEPUTY-5PFAKEE: Thie House
will not take up further coniideratisn of
the Anti-Hijacking Bill and the Suppres-
wmion of Linlawful Acts against Safety of
Civil Aviation Bill moved by Shri Bhagwat
Jha Azad. Out of two hours alloted,
ong hour and five minutes were taken
yesterday and 55 minutes remain. We will
complete theie two Billi and then adjourn
for lungh.

DR SUBRAMANIAM  SWAMY
(Bambay orth kast): Sir. this Bill has
come in order to give legal shapz to a
gonwention. which wa® patsed more than
half a  decade ago, which it was not
thought fit all these years to bring in the
form of an Act. Therefore. the question
arises—1t 1% a matter of curiosity—why
this  Anti-Hijazking Bill come at this
stage.

As far as I can understand it, thg rea-
son is that the Governmgnt hag run into
difficulties with its own hijackers, Ear-
lier on, the proklem was to take a politi-
cal stand on hijackers 1f other countries.
For example, if the Palestenian Libera-
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tion Organisation memberi hijacked a
plane to India, and some other countries
demanded them, then India wou]d have
felt embarrased, because we support the
PLO cause. Similarly, if murdas
of Bhutto had hijacked the
plane from Pakistan and brought
it to India, then we would have to returm
him to Pakistan which these people would
have found very embarrassing. But these
Khalistan people have brought this
Government more in line with the inter-
national thinking on the subject because
when the Khalistan people hijacked this
plane and took it to Lahore and they
were arrested and 1 must say Pakistan
thould be congratulated on helping the
Indian passengers to be freed without
violenzz and #sent home safely on each
time_ but the; found that after they were
arrested by the Pakistan authorities they
were demanded back. The Pakistan Gov-
ernment simply asked this question that
if you take them back, under what law
are ¥ou going to try them and, secondly,
if you take them back and we give them
batk to you and tomorrow Pakistanis hi-
jack a plane into India, will you reci-
procatc and return those people to us?
This was the question that was asked
from this Gowvernment and this Govern-
ment had no answer because they did not
hase an Agt. Now thg Act has come and
Article 7 of that Act specifiles more ele-
arly that we wil recipriate, So I wel-
come this Bill because it is in line and
ketping with the tradition, the interna-
tional tiadition, that has been established
that hijacking is bad whether Indiang do
it, whether Khalistan people do it, whe-
ther the Palestinian Liberation Organi-
‘ation dact it anybidy doer it we do
not consider something called a terrorist
hijacking or political hijazking or whatever,
Howewer, there i= a mizral question which
this ™inister must answer, There was a
hijacking within the country from Luck-
now to Varansi by two people called
Dsvendra Nath Pande and Bhola Nath
Pande. So, we also arrested them in Va-
ranii and sent them to jail and filed a
cam: ugainst them. and wsinte then 1 find
thay they arg not in jail. 5o, I inveitigated
Py



